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NHRC seeks reports from Centre k
Odisha, rly board on ‘trafficking’ *

PRESS TRUST OF ININA

Bhubaneswar, Jan 6: Taking suo
motu cognizance of a media re-
port that Berhampur railway sta-
tion in Ganjam has turned into a
major transit point for human traf-
ficking from Bihar to Andhra
Pradesh, the National Human
Rights Commission (NHRC) has
issued notices to three states, Centre
and railway board.

The NHRC took seriously the
media report that said during the
vear 2022, a total of 343 children
were rescued from Berhampur sta-
tion but neither they nor their fam-
ilies were provided with benefits
of various government welfare
schemes for rehabilitation.

The Government Railway Police
(GRP)and Railway Protection Force
(RPF) rescued them but the persons
behind their plight evaded arrest,
the NHRC report said.

In its observation, the NHRC
said if true, it amounts to a viola-
tion of the human rights of the
vietims. Accordingly, it has issued
notices calling for reports within
six weeks from the Chief Secretaries
and Director Generals of Police
of Bihar, Odisha and Andhra
Pradesh, the Secretary of Union
Ministry of Women and Child
Development and Chairman of
Railway Board.

The incidents of trafficking for
the purpose of forced labour or
other exploitations in the form of
begging, sexual exploitation, and

criminal activities continue un-
abated due to lack of monitoring
mechanisms and insufficient de-
terrence against perpetrators of
crimes, a statement issued by the
commission said.

Therefore, in light of the inci-
dents as carried in the media report
January 2, 2023, the reports of the
chief secretaries of the three states
are expected to include preventive
mechanism as per the National
Action Plan to Combat Trafficking
for commercial and sexual ex-
ploitation of children and reha-
bilitation of the rescued children
by uniting them with their families
by making them available the ben-
efits of various welfare schemes ini-
tiated by Centre and state govern-
ment, the commission said.

The reports of the Director
Generals of Police of the three
states are also expected to include
the status of the implementation
of SOP issued by the NHRC, how
many cases have been registered
for child trafficking during the last
3 years, the outcome of the inves-
tigation, and the conviction, if any

"The DGE Odisha must also spec-

ify in the report whether any arrest
has been made in the incidents
mentioned in the media report,
and if not what steps have been
taken to this effect,” the
statement said.

The Secretary, Union Ministry
of Women and Child Development,
has to submit a report about the
mechanism that has already been
adopted or is likely to be adopted
to eradicate completely child traf-
ficking in view of the constitu-
tional provision, and the
law in force.

The report from the Centre
should also mention the steps being
taken orlikely to be taken with re-
gard to the implementation of the
Central Advisory Committee rec-
ommendations for the prevention
of the trafficking of a child, start-
ing from the pre-rescue stage to
the post-rescue operations, and the
rehabilitation as well as the other
measures, it said.

The Chairman of the Railway
Board was asked to submit an ac-
tion-taken report specifyving how
railway personnel should be more
proactive and vigilant like the in-
cident referred in Berhampur rail-
way station across the country to
rescue more such trafficked chil-
dren and to act in coordination
with the respective state govern-
ments for the purpose of not only
reuniting the children with the
family but also insisting the state
governments for rehabilitation of
those rescued children.
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NHRC seeks report on human
trafficking via Odisha rly station

‘343 children rescued from Berhampur station in 2022°

OUR CORRESPONDENT

BHUBANESWAR: Taking suo
motu cognizance of a media
report that Berhampur railway
station in Odisha’s Ganjam dis-
trict has turned into a major
transit point for human traf-
ficking from Bihar to Andhra
Pradesh, the NHRC has issued
notices to three states, Centre
and railway board.

The National Human
Rights Commission (NHRC)
took seriously the media report
that said that during the year
2022, a total of 343 children
were rescued from Berham-
pur station but neither they nor
their families were provided
with benefits of various gov-
ernment welfare schemes for
rehabilitation.

The Government Railway
Police and Railway Protection
Force rescued them but the per-
sons behind their plight evaded
arrest, the NHRC report said.
In its observation, the NHRC
said, if true, it amount to a
violation of the human rights
of the victims. Accordingly,
it has issued notices calling

“ The incidents of trafficking for

the purpose of forced labour or other
exploitations in the form of bhegging,

sexual exploitation, and criminal activities
continue unabated due to luck of monitoring
mechanisms and insufficient deterrence
against perpetrators of crimes

for reports within six weeks
from the Chief Secretaries and
Director Generals of Police
of Bihar, Odisha and Andhra
Pradesh, the Secretary, Union
Ministry of Women and Child
Development and Chairman,
Railway Board.

The incidents of traffick-
ing for the purpose of forced
labour or other exploitations
in the form of begging, sex-
ual exploitation, and criminal
activities continue unabated
due to lack of monitoring
mechanisms and insufficient
deterrence against perpetrators
of crimes, a statement issued by
the commission said.

Therefore, in light of the
incidents as carried in the
media report on January 2,

2023, the reports of the chief
secretaries of the three states
are expected to include pre-
ventive mechanism as per the
National Action Plan to Com-
bat Trafficking for commer-
cial and sexual exploitation of
children and rehabilitation of
the rescued children by unit-
ing them with their families by
making them available the ben-
efits of various welfare schemes
initiated by Centre and state
government, commission said.
The reports of the Direc-
tor Generals of Police of the
three states are also expected to
include the status of the imple-
mentation of SOP issued by the
NHRC, how many cases have
been registered for child traf-
ficking during the last 3 years.
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Family of doctor killed on Yavatmal medical college campus

last year await justice
https://indianexpress.com/article/cities/mumbai/family-of-doctor-killed-on-yavatmal-
medical-college-campus-last-year-await-justice-8366304/

Even as doctors across the state have taken to the streets to protest against the assault
on their colleagues at the government-run Grant Medical College (GMC) in Yavatmal on
Thursday, the family of a 24-year-old trainee doctor — Ashok Pal — is still waiting for
justice even after a year of his murder on the same college campus.

Amid the financial constraints, Ashok’s sister has been detected with
Neurocysticercosis—cysts in the brain — and recently required hospitalisation. His
mother has taken shelter in her father’s house in Uttar Pradesh, seeking financial
support for her younger son’s studies. The family said they have written several letters
to the state government seeking a job for the younger brother so that he can support the
family in the absence of Ashok, but to no avail.

“The plight of the family isn’t ending. Now, Ashok’s sister has been detected with
Neurocysticercosis and | had to admit her (in the hospital) due to severe migraine. Also,
the younger son is still studying in college. Ashok was the only hope of the family to
save them from poverty,” said Dr Sanjay Pal, Ashok’s uncle. He said that though
Devendra Fadnavis had voiced support for the family when he was in the Opposition,
now, despite becoming the Deputy Chief Minister, he hasn’t come forward to help.

Ashok’s father was an auto driver who died several years ago. With the help of his
grand father, he continued his studies and got into Yavatmal’'s GMC, also known as
Vasantrao Naik Government Medical College. He was in the final year of MBBS, three
months away from completing his degree, when he was stabbed to death by local
goons in a road rage incident on the college campus while he was returning to his
hostel from the library. The lane didn’t even have lights or security personnel, the family
alleged.

In a letter in October 2022, the National Human Rights Commission (NHRC) pulled up
the state government for inadequate security measures at the hospital. In response, the
state government claimed that a 10-feet high security wall with barbed wire and CCTV
cameras has been installed on the campus in which the number plates of all incoming
vehicles are clearly visible. Besides, deployment of police personnel has also been
enhanced in the area.

“But Ashok won'’t be back. Also, all the three murderers are out on bail. And who will
take the responsibility for all the hassle that the family is undergoing?” Dr Sanjay asked.

Meanwhile, on Friday, the Maharashtra Association of Resident Doctors (MARD) called
for a strike after a patient from the surgery department attacked two resident doctors.
According to doctors in Yavatmal, the doctor who was attacked suffered a major injury
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on his neck on Thursday after which he was taken for surgery and admitted to the ICU
ward.
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NHRC notice to Chief Secy, Keonjhar DM

https://www.dailypioneer.com/2023/state-editions/nhrc-notice-to-chief-secy--keonjhar-
dm.html

The National Human Rights Commission (NHRC) on Wednesday sought an Action-
Taken Report (ATR) from the State Chief Secretary and the Keonjhar district Collector
over the sorry state of affairs of the common man in Keonjhar district.

The order was passed in response to a petition filed by activist lawyer Radhakanta
Tripathy.

The petitioner has stated that Keonjhar district is one of the highest royalty paying
districts of India so far as mining is concerned. But to utter dismay, the quantum of
poverty, malnutrition, literacy, deprivation of bare necessities and basic amenities is too
high. The inhabitants of the district are crying for their basic human rights due to apathy,
negligence and failure of the State Government and district administration.

The environment pollution, soil and water contamination, acid rock and seepage, air
pollution, lack of potable drinking water, unavailability of proper road and digital
communication are the main problems faced by most of the villagers in the district. The
fundamentals required to develop the quality of human life in the district requires proper
bottom-up planning by involving Gram Sabhas especially of mining affected areas on
the aspects of responsible mining and transparent utilization of DMF and CSR funds.
The Governments at the Center, the State and the district administration must consider
on top priority to the climate and environment emergency, violation of human rights of
the vulnerable people going on for decades in the district, Tripathy contended.

He requested the NHRC for consideration of all the aspects and a direction to the Chief
Secretary of Odisha and the district administration of Keonjhar to ensure bare
necessities and basic amenities in all the villages to save the residents of the district
from environment pollution and large scale violation of human rights in different forms
and domains with improvement in the quality of their lives.

The Commission sought for an action taken report within four weeks.
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Manipur journalist’s ‘illegal detention’:
Rights body seeks NHRC intervention

ESHA ROY
NEW DELHI, JANUARY 6

A HUMAN rights forum has
flagged with the National Human
Rights Commission the “illegal de-
tention” of journalist and search
of his house after he questioned
the ‘war on drugs’ policy of the
Manipur government.
Hemantakumar Ningombam,
the editor of Sanaleibak Daily, was
recently questioned by the
Manipur Police after he raised
concerns on the Chief Minister N
Biren Singh'’s anti-drugs policy un-
der which the state government
claimed to have destroyed large
swathes of poppy cultivation in
the state. Ningombam raised
questions whether the govern-

ment’s policy was sufficient
against drugs, at a programme
aired on a local cable network.
The matter has now been
taken up by Human Rights
Defenders Alert, which has writ-
tento the NHRC, seeking itsinter-
vention. “We are writing to ex-
press our concern regarding the
harassment, illegal house search,
and arbitrary detention of senior
journalist ~ Hemantakumar
Ningombam by police personnel
of Imphal East, Manipur, for ex-
pressing his opiniononTV on the
state government’s anti-drugs
policy,” the forum said in its letter
to the NHRC, adding, “We appeal
to the NHRC to treat this as a case
of reprisal againsta journalistand
human rights defender for exer-
cising his constitutionally guaran-

teed fundamental rights.”

The Manipur Police has, mean-
while, responded by saying that
Ningombam had visited the police
station of his own accord, for a
“cordial discussion” on the matter.

The forum has further re-
quested the NHRC to direct the
Manipur DGPtoinitiate aninves-
tigation intothe matterand report
to the Commission within two
weeks". The forum has also de-
manded thatNingombam be pro-
vided security, “ashestandsat fur-
therrisk of reprisals”.

According to the forum’s let-
ter,on January4,around7:30am,
three vehicles of Manipur Police
arrived at Ningombam'’s resi-
dence and proceeded to search
the journalist’sresidence without
prior intimation.
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https://janjwar.com/livelihood/16-farmers-died-so-far-due-to-the-shock-of-forcibly-going-
to-azamgarh-airport-agitators-on-strike-for-86-days-khiriya-bagh-protest-uttar-pradesh-
yogi-adityanath-848576
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https://jantaserishta.com/delhi-ncr/nhrc-sent-notice-to-three-state-governments-
including-the-central-government-regarding-the-incidents-of-human-trafficking-1903780
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NHRC issues notices to Centre, State
Govts over human trafficking

NEW DELHI, Jan 6:

The National Human Rights
Commission (NHRC) on Friday
issued notices to Governments
of Bihar, Odisha, Andhra
Pradesh, the Central government
and Railway Board over the sev-
eral reported incidents of human
trafficking via  Berhampur
Railway Station.

The Commussion took suo-
motu cognizance of a media
report that Berhampur Railway
Station has twrned into a major
transit point for human traffick-
ing from Bihar to Andhra
Pradesh. Reportedly, during the
year 2022, a total of 343 chil-
dren were rescued from the sta-
tion but neither they nor their
families were provided with the

benefits of various government
welfare schemes for rehabilita-
tion. The Government Railway
Police (GRP) and Railway
Protection Force (RPF) rescued
them but the persons behind
their plight evaded arrest,
NHRC said in a statement

The Commission observed
that the contents of the media
report, if true, amount to a viola-
tion of the human nghts of the
vietims. Accordingly, it has
issued notices calling for reports
within six weeks from the Chief
Secretaries  and  Director
Generals of Police of Bihar,
Odisha and Andhra Pradesh, the
Secretary, Union Ministry of
Women and Child Development
and the Chairman, Railway
Board, the statement added.

The incidents of trafficking
for the purpose of forced labour

or other exploitations in the
form of begging, sexual
exploitation, and criminal activ-
ities continue unabated due to
the lack of monitoring mecha-
nisms and insufficient deter-
rence against the perpetrators of
crimes, it added.

Therefore, in light of the inci-
dents as cammied mn the media
report on January 2, the reports of
the Chief Secretaries of the three
States are expected to include the
preventive mechanism as per the
National Action Plan to Combat
Trafficking for commercial and
sexual explontation of children
and rehabilitation of the rescued
children by umiting them with
their families by making them
available the benefits of vanous
welfare schemes initiated by
Centre and State Government, it
added (PTI)
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https://www.livehindustan.com/uttar-pradesh/story-new-decree-of-the-national-
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trafficking via Odisha railway station
https://www.ptinews.com/news/national/nhrc-seeks-reports-from-three-states-centre--
railway-board-on-human-trafficking-via-odisha-railway-station/489862.html

https://theprint.in/india/nhrc-seeks-reports-from-three-states-centre-railway-board-on-
human-trafficking-via-odisha-railway-station/1302144/
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Taking suo motu cognizance of a media report that Berhampur railway station in
Odisha’s Ganjam district has turned into a major transit point for human trafficking from
Bihar to Andhra Pradesh, the NHRC has issued notices to three states, Centre and
railway board.

The National Human Rights Commission (NHRC) took seriously the media report that
said that during the year 2022, a total of 343 children were rescued from Berhampur
station but neither they nor their families were provided with benefits of various
government welfare schemes for rehabilitation.

The Government Railway Police (GRP) and Railway Protection Force (RPF) rescued
them but the persons behind their plight evaded arrest, the NHRC report said.

In its observation, the NHRC said, if true, it amount to a violation of the human rights of
the victims. Accordingly, it has issued notices calling for reports within six weeks from
the Chief Secretaries and Director Generals of Police of Bihar, Odisha and Andhra
Pradesh, the Secretary, Union Ministry of Women and Child Development and
Chairman, Railway Board.

The incidents of trafficking for the purpose of forced labour or other exploitations in the
form of begging, sexual exploitation, and criminal activities continue unabated due to
lack of monitoring mechanisms and insufficient deterrence against perpetrators of
crimes, a statement issued by the commission said.

Therefore, in light of the incidents as carried in the media report on January 2, 2023, the
reports of the chief secretaries of the three states are expected to include preventive
mechanism as per the National Action Plan to Combat Trafficking for commercial and
sexual exploitation of children and rehabilitation of the rescued children by uniting them
with their families by making them available the benefits of various welfare schemes
initiated by Centre and state government, the commission said.
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The reports of the Director Generals of Police of the three states are also expected to
include the status of the implementation of SOP issued by the NHRC, how many cases
have been registered for child trafficking during the last 3 years, the outcome of the
investigation, and the conviction, if any.

"The DGP, Odisha must also specify in the report whether any arrest has been made in
the incidents mentioned in the media report, and if not what steps have been taken to
this effect," the statement said.

The Secretary, Union Ministry of Women and Child Development, has to submit a report
about the mechanism that has already been adopted or is likely to be adopted to
eradicate completely child trafficking in view of the constitutional provision, and the law
in force. The report from the Centre should also mention the steps being taken or likely
to be taken with regard to the implementation of the Central Advisory Committee
recommendations for the prevention of the trafficking of a child, starting from the pre-
rescue stage to the post-rescue operations, and the rehabilitation as well as the other
measures, it said.

The Chairman of the Railway Board was asked to submit an action-taken report
specifying how railway personnel should be more proactive and vigilant like the incident
referred in Berhampur railway station across the country to rescue more such trafficked
children and to act in coordination with the respective state governments for the
purpose of not only reuniting the children with the family but also insisting the state
governments for rehabilitation of those rescued children.
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NHRC directs CS, DGP to look into fake murder case
https://www.orissapost.com/nhrc-directs-cs-dgp-to-look-into-fake-murder-case/

The National Human Rights Commission (NHRC) has directed the Chief Secretary (CS)
and the Director General of Odisha Police (DGP) to look into the matter of a man being
lodged in jail and facing trial in the fake murder case of his wife, a report said Thursday.
The rights body has directed the CS and the DGP to take exemplary action against the
policemen responsible for his plight since the woman who was alleged to be killed by
her husband is alive with her children. The victim was identified as Abhaya Sutar, a
native of Chaulia village under Patkura police limits in Kendrapara district. Abhaya has
already spent seven years in jail as an under-trial prisoner for the murder of his wife Mili,
a crime which he did not commit.

He is currently out after being granted bail by a designated court. The NHRC passed
the order over a petition filed by rights activist and advocate Radhakanta Tripathy,
December 30, last year. In the petition, Tripathy stated that a villager Abhaya Sutar of
Chaulia village under Patkura police limits of Kendrapara district was falsely implicated
by the police for murdering his wife and remanded to judicial custody for the offense
which he had never committed. Police took action after Abhaya’s father-in-law Prahllad
Moharana of Samagola village under Kujang police limits in Jagatsinghpur district
lodged a murder complaint at Patkura police station stating that his daughter was killed
by her husband over dowry, May 14, 2013. Mili went missing from home the next day
after she informed her father that she is being tortured by her in-laws for dowry,
February 22. Moharana in his complaint alleged that Abhaya had killed his wife to have
second marriage with another woman. Police registered a case and arrested Abhaya
and produced him in the court. Abhaya informed police that he did not kill his wife but
failed to get any relief. As a result, Abhaya had to spend seven years in jail as an under-
trial prisoner. Later, a team led by Patkura IIC Sujit Pradhan rescued Mili from Pipli in
the Puri district in February 2020. Mili informed that she had eloped with her lover to
Maharashtra and was staying there for seven years and recorded her statement before
the police that she was being tortured for dowry by Abhaya’s family members.
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Daily Excelsior/ UNITED NEWS OF INDIA
NHRC issues notices to Centre, State govts over human
trafficking

https://www.dailyexcelsior.com/nhrc-issues-notices-to-centre-state-govts-over-human-
trafficking/

http://www.uniindia.com/~/nhrc-issues-notices-to-centre-state-govts-over-human-
trafficking/India/news/2892575.html

The National Human Rights Commission (NHRC) on Friday issued notices to
Governments of Bihar, Odisha, Andhra Pradesh, the Central government and Railway
Board over the several reported incidents of human trafficking via Berhampur Railway
Station.

The Commission took suo-motu cognizance of a media report that Berhampur Railway
Station has turned into a major transit point for human trafficking from Bihar to Andhra
Pradesh. Reportedly, during the year 2022, a total of 343 children were rescued from
the station but neither they nor their families were provided with the benefits of various
government welfare schemes for rehabilitation. The Government Railway Police (GRP)
and Railway Protection Force (RPF) rescued them but the persons behind their plight
evaded arrest, NHRC said in a statement.

The Commission observed that the contents of the media report, if true, amount to a
violation of the human rights of the victims. Accordingly, it has issued notices calling for
reports within six weeks from the Chief Secretaries and Director Generals of Police of
Bihar, Odisha and Andhra Pradesh, the Secretary, Union Ministry of Women and Child
Development and the Chairman, Railway Board, the statement added.

The incidents of trafficking for the purpose of forced labour or other exploitations in the
form of begging, sexual exploitation, and criminal activities continue unabated due to
the lack of monitoring mechanisms and insufficient deterrence against the perpetrators
of crimes, it added.

Therefore, in light of the incidents as carried in the media report on January 2, the
reports of the Chief Secretaries of the three States are expected to include the
preventive mechanism as per the National Action Plan to Combat Trafficking for
commercial and sexual exploitation of children and rehabilitation of the rescued children
by uniting them with their families by making them available the benefits of various
welfare schemes initiated by Centre and State Government, it added.

The Secretary, Union Ministry of Women and Child Development, has to submit a report
about the mechanism that has already been adopted or is likely to be adopted to
completely eradicate child trafficking in view of the constitutional provision, and the law
in force. The report from the Centre should also mention the steps being taken or likely
to be taken with regard to the implementation of the Central Advisory Committee
recommendations for the prevention of the trafficking of a child, starting from the pre-
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rescue stage to the post-rescue operations, and the rehabilitation as well as the other
measures, the statement stated.

The Chairman of the Railway Board has to submit an action-taken report specifying how
railway personnel should be more proactive and vigilant like the incident referred in
Berhampur railway station across the country to rescue more such trafficked children
and to act in coordination with the respective State Governments for the purpose of not
only reuniting the children with the family but also insisting the State Governments for
rehabilitation of those rescued children, it stated.
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Manipur journalist’s ‘illegal detention’:
Rights body seeks NHRC intervention

ESHAROY
r < JELHI, JANUARY 6

A HUMAN rights forum has
flagged with the National Human
Rights Commission the “illegal de-
tention” of journalist and search
of his house after he had ques-
tioned the ‘warondrugs’ policy of
the Manipur government.
Hemantakumar Ningombam,
the editor of Sanaleibak Daily, was
recently questioned by the
Manipur Police after he raised
concerns on the Chief Minister N
Biren Singh's anti-drugs policy un-
der which the state government
claimed to have destroyed large
swathes of poppy cultivation in
the state. Ningombam raised
questions whether the govern-
ment’s policy was sufficient
against drugs, at a programme
aired on a local cable network.
The matter has now been

taken up by Human Rights
Defenders Alert, which has
written to the NHRC, seeking its
intervention.

“We are writing to express
our concern regarding the ha-
rassment, illegal house search,
and arbitrary detention of senior
journalist Hemantakumar
Ningombam by police personnel
of Imphal East, Manipur, for ex-
pressing his opiniononTV on the
state government’s anti-drugs
policy,” the forum said in its letter
to the NHRC,adding, “We appeal
to the NHRCtotreat thisas acase
of reprisal against a journalist and
human rights defender for exer-
cising his constitutionally guar-
anteed fundamental rights.”

The Manipur Police have,
meanwhile, responded by say-
ing that Ningombam had visited
the police station of his own ac-
cord, fora “cordial discussion” on
the matter. The forum has fur-

ther requested the NHRC to di-
rect the Manipur DGP to initiate
an investigation into the matter
and report to the Commission
within two weeks”. The forum
has also demanded that
Ningombam be provided secu-
rity, “as he stands at further risk
of reprisals”. According to the
HRD's letter, on January 4, at
around 7:30am, three vehicles of
Manipur Police personnel ar-
rived at Ningombam's residence
and proceeded to search the
journalist’s residence without
prior intimation.

Manipur IGP Themthing
Ngasangva, who was present
during the journalist's question-
ingtold The Indian Express that
the discussion was “cordial”.
“He (Ningombam) came in his
own vehicle with his driver, and
left in his own vehicle as well. He
was notkeptin the lock up at any
point, he said.
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NHRC sends notice over father and
son falling in an open sewer

NHRC has taken suo moto cogni-
sance of a media report that a father
and son fell in an open sewer at
Rohini Sector-31 in Delhi. Report-
edly, the incident happened as the
lid of the sewer was missing, which
was perhaps stolen by drug ad-
dicts. The Commission has issued
the notices to the Chief Secretary
and the Commissioner of Police,
Delhi calling for a detailed report
on the matter including the pre-
sent status of the rescue operation.
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Manipur police quiz editor after he raises questions on govt’s

anti-drug drive on TV
https://indianexpress.com/article/india/manipur-police-quiz-editor-after-he-raises-
questions-on-govts-anti-drug-drive-on-tv-8365623/

A Manipuri newspaper editor, Hemantakumar Ningombam, was recently questioned by
police after he raised concerns over the government’s “war on drugs”, a pet project of
Chief Minister N Biren Singh in which large swathes of poppy cultivations were claimed

to have been destroyed in the Northeast state.

Speaking during a discussion on a local cable news network, Ningombam, editor of
Sanaleibak Daily, asked whether the government’s policy on dealing with drug
cultivation was adequate.

Human Rights Defenders Alert has written to the National Human Rights Commission
(NHRC) to intervene in the matter. It has accused police of illegally searching the
editor’'s home as well as arbitrarily detaining him for four hours. Police have, however,
said that Ningombam visited the Imphal East police station of his own accord.

“We are writing to express our concern regarding the harassment, illegal house search
and arbitrary detention of senior journalist Hemantakumar Ningombam by the police
personnel of Imphal East, Manipur, for expressing his opinion on TV on the state
government’s anti-drug policy,”the human rights group wrote to the NHRC. “We appeal
to the NHRC to treat this as a case of reprisal against a journalist and human rights
defender for exercising his constitutionally guaranteed fundamental rights.”
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Manipur: NHRC registers case against detention of senior

journalist
https://www.eastmojo.com/manipur/2023/01/06/manipur-nhrc-reqgisters-case-against-
detention-of-senior-journalist/

The Human Rights Defenders Alert (HRDA) has registered a case with the National
Human Rights Commission (NHRC), New Delhi, against the “arbitrary detention” of a
senior journalist by Manipur police for his statement on local TV on state government’s
anti-drug policy.

In a letter to the NHRC in New Delhi, the HRDA expressed concern about the alleged
“harassment, illegal search of a residence, and arbitrary detention of senior journalist
Hemantakumar Ningombam by police in Imphal East”. The letter was signed by HRDA
national working secretary Henri Tiphagne

Senior journalist Hemantakumar Ningombam is the editor of Sanaleibak, a local
Manipuri vernacular daily.

The HRDA appealed to the NHRC to treat the incident as a case of reprisal against a
“‘journalist and a human rights defender for exercising his constitutionally guaranteed
fundamental rights”.

It further urged the NHRC to urgently direct the director general of the police of Manipur
to initiate an immediate and impartial investigation into the matter and submit a report to
the NHRC within two weeks.

It also asked security for Ningombam.

According to the HRDA, on Wednesday at around 7:30 am, three vehicles of Manipur
police personnel led by the second officer-in-charge of Irilbung Police Station went to
the residence of Hemantakumar Ningombam. The police personnel took him to the
Irilbung Police Station and detained him for around four hours before he was released.

It also mentioned that M Pradip Singh, SP Imphal East and Themthing Ngasangva, IGP,
came to meet the editor at the police station.

According to the HRDA, the reason for the detention as given by the police was
expressing his opinion on the government’s anti-drug policy in relation to the poppy
cartel on a panel discussion on ISTV, a local TV channel.

The HRDA stated that this was not the first time the security personnel arrested and
detained journalists in the state for expressing his/her opinion against the government.

Earlier, there have been numerous cases where many journalists have been arrested
and booked under the National Security Act on frivolous charges, it stated.
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NHRC direction sought to execute anti-ragging laws
https://www.dailypioneer.com/2023/state-editions/nhrc-direction-sought-to-execute-anti-
ragging-laws.html

Rights defender Rabindra Mishra has filed a petition before the National Human Rights
Commission (NHRC) seeking its direction to the Chief Secretary, Higher Education
Secretary and authorities concerned for stringent action against the culprits who
committed brutal ragging against a student in BJB Autonomous College, Bhubaneswar,
on January 4.

According to information, more than 20 students surrounded a student and created an
atmosphere of fear in the BJB Autonomous College, Bhubaneswar. The victim student
was placed under a tree and subjected to unspeakable torture. They shouted abuse,
slapped and kicked him. More than five students threw him down and beat him up. Due
to the attack, the student was left bleeding. After some time, some classmates rescued
the injured student and took him to the Capital Hospital for treatment.

After learning about the incident, the victim student friend’s father lodged a complaint at
the Badagad police station. The Badagad police registered a case and arrested four
students. They are being detained in the police station and are being interrogated.

Mishra in his petition before the NHRC said, “The National Human Rights Commission
has called for an Action Taken Report on the ragging incident in Odisha. The UGC has
issued guidelines against ragging. Despite the Supreme Court's strict orders, no one is
following the law or taking precautions. No strong action is being taken to prevent such
unethical activities and to achieve the sustainable development progress for the future
bright and to fulfill the honorable Chief Minister Naveen Patnaik's dream of New Odisha.
Therefore, in such a situation, | request the NHRC to take strict action on this issue and
issue strict instructions to the authorities and State Chief Secretary and Higher
Education Secretary to follow strict rules in all colleges as no proper action is being
taken despite repeated complaints.”



